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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

New Delhi, this the 6th day of the July, 2001
HON’BLE MR. M.P.SINGH, MEMBER (A)
Raibir 8Singh
pal (Retd.)
Resident of 1448/104
Durgapuri, Delhi-110033.
<. Applicant
(By Advocate: Shri U.S, Chaudhary)
YV ER S U 35
i. Director of Education
N.C.T. of Deihi,
Directorate of cducatioin,
01d Secretariat
Delni-110054,
Z. Govi. of N.C.T7. of Delhi
Through its Chief Secretary
5, Sham Nath Marg, Delhi
3. Union of India
Through its Secretary
Ministry of Human Resources Development,
{Deppt. of Education)
. New Delhi.
- .. Respondents

directions to the respondents to release a1] retirai
benefits alongwith interest at the rate of 12% per annum
to him.

2. Brief facts of the case are that the applicant was
emploved with the Respondent No.i1 and 2 as Principal and
atter serving them for nearly 30 years, he was retired
A5 such on 31.12.2000. A+ the time of retirement, he
nas posted in Govt, Boys 3r. Sec, School, 8hivaji
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